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e i-1 L r- a i A c! ri i i n i s r' a t i v e T i- i b u n a 1 ■

l-'rii'icipal Bei'ich;, New Delhi

0 „ A No 1536/2002

HoI i' !;;■ J. e 3 h r i 3 Inaii ke r Raj u , Mem!:;■ e r (J,}

1 li u i- s ci a y , t i-i j. s 111 e 61 ii day . o f June, 20 0;

1 D i", R a j e n d e i" Si n g I'l
525, Krishi Kunj
lARI
r-^ & w 0 e j. 1'1 i - 110 012 .

2.. D r- .. C „ B „ S i n g I'l
679, Krishi Kunj
lARI
N e; w 0 e 1. h i - i i, 0 01.2..

3:. Di",, Brij Ci. i" Singh
IAR,I

Nevj Delhi -■ 110 '012.,

4,. Dr. v.,K.Oupta
lARI
N e; w D e i I'l i - L10 012 .

-5 „ Dr. U.K. Jos hi
Muni rka Vi1lage
New Delh,! ..

6., Di'-.,- Roshan Lai
649, Krishi Kunj
lARI

Hew Delhi 1.10 012,.

7„ Dr.. Sa tender Singh
524, Krishi Kunj
lARI

"N s? w Del ii i -- 110 012 „

S „ D r „ B r a h rn a j e e t S1 ri g h
611, Krishi Kunj
lARI
N Si w 0 e 1 h i -- 110 0.12 .

9„ Dr., y„K,, Kala
660,, Krisiii Kunj
lARI
New Delhi ~ 110 012. Applicants

(By Advocate: Shri V ,. S ,. R ,. Kr ishria)
''■,/s „

I n d i. a n C o u n c i 1 o f A g i-1 c u ]. t l.! i - a 1 R e s e a r c h
through

;l ,. T In e D i r e c t o r G e n e r- a. 1
Indian Council of Agricultural Raseai~ch
Krishi Bhawai'i
New Delhi.

2,., The Directoi-
lARI, PUSA

V  N'sw Delhi -' . 1.10 012,, ... Respondents



—

B y 3 ii a i 'i k e i~ R a j u .. i"i (J) ::

[-1 e a r d t h e 1 e a r- n e d c o u n s ss i „

2„ AjO'p], leant, who has acquired hicilier

cii,.!al if ication Rii„D,, seeks grant of two advance

i.rno re merits :i.n si. coo r dance iwi'th the I CAR J. etter dated

2'7 2 1999 as wei 1 as clai' if i.cat ion da.ted 28 23, 2002 ..

Request of the appd. leant for grant of advai'ice

increments made tht-ough rspresen tat ion da tied 26„2„2001

lias no t: yet been resjuonded Iry the respoi'iderrts.

3 „ 11 1 t ti i s V X iy w of f;l-ia iiia11.e r , 't 11e 0A i s

disposed of luy direcciiig the ieiasixondsnts to consider

and disjuose of the rei0i'"esi3;ntatioi'i of the applicant in

t l ie 1. i. gt'lt i;:i f t;fie i. r- own c x rcu J. ai' daired 27 „ 2 .. 2.999 and

-also treat t|-i.!.s OA as a suppxiyrnentary representation

a n d pass a d e t a i 1 e cl a n d s p e a K i n g o r ci e i' w i "t h i n 't w o

months from tfie date of r eceipt: of a cop'y O'l unis

order- .. If tl ie applicaitt is still aggrieved„ it will

lue open foi- hirn to approacl-i this Tr-ibunai in

a c c o i - d a t -i c e w i t I n 1 a w „

4  L.. e t a c o p y o f 11 n i s o r d e r a 1 o n g w i 11- 1 a c o p:' y

1 f OA be seri '1: 'to tine i -i:3sponden-ts „

(Shanker- Raju;
Membe rC J)

/ i'-ai:


